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LEGISLATIVE ASSEMBLY.
Friday, 12th February, 1937.

The Assembly met in the Assembly Chamber of the Council House
at Elevexlll cf the Clock, Mr. President (The Honourable Sir Abdur Rehim)
in the Chair.

QUESTIONS AND ANSWERS.

THIRD CLASS ToURING CaRs ON THE EasT INDIAN RAILway.

890. *Mr. Akhil Chandra Dutta (on behalf of Babu Baijnath Bajoria):
(a) Is.it a fact that there are only three third class touring cars on the
East Indian Railway? If not, what is the number of such cars?

(b) Is it & fact that several times these touring cars could not be
supplied as the number was too small to meet the public demand ?

(c¢) Are Government prepared to take steps to increase the number of
such touring cars on the East Indian Railway at an early date?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Yes.

(¢) The question of constructing additional third class tourist cars is
being looked into.

RESERVATION OF INTERMEDIATE AND THIRD Crass SEATS oN RalLwavys.

391. *Mr. Akhil Chandra Dutta (on behalf of Babu Baijnath Bajoria).
(a) Will Government state the names of the stations at which the system
of reservation of seats for intermediate and third class passengers is in
force?

(b) What has been the income to railways from such reservation fees
at different stations since this system was introduced ?

(¢) Are Government aware that there is a widespread feeling of resent-
ment that the reservation fee of four annas per seat is far too excessive ?

(d) Do Government intend to reduce this reservation fee to two annas
per seat at an early date? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) So far as Gov-
ernment are aware, the system is in force, in some cases only for third
class, at Howrah, Dehra Dun, Hardwar, Rikhikesh and Sealdah.

(b) The only informatidn available is in regard to0 reservations at
Howrah for the months of April and May, 1986, the amount recovered
being approximately Rs. 2,900.

(c) Ne.:
( 767 )
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(d) This is a matter which Government must leave to Railway Ad-
minigtrations to decide. It is believed that on certain Railways the
question has been discussed at meetings of the Advisory Committee.

Mr, Akhil Ohandra Dutta: May I know what is the reservation fee
for the first and second classes?

. The Homourable Sir Muhammad Zafrullah Khan: I could not say
definitely without notice. I think it is eight annas. '
Al
Mr, Akhi] Ohandra Dutta: Does not the Honourable Member think
that if this is the fee for the first and second classes, then proportionately
the reservation fee for the third class is too excessive? '

The Honourable Sir Muhammad Zafrullah Khan: No, I do not think
the proportion could be worked out on the proportionate fares.

IMPORT OF VEGETABLE OIL AND ITS ADULTBRATION WITH GHEE.

802, *Mr. Akhil Chandra Dutta (‘Qn behalf of Babu Baijnath Bajoria):
(a) Will Government lay on the table a statement showing the quantities
and value of foreign vegetable oil imported into this country during each
of the last five years?

(b) Are Government aware that such imported vegetable oil is sold as
ghee, or in adulteration with ghee?

(c) Are Government aware that such passing off as, or adulteration
with, ghee is detrimental to humean health?

(d) What steps Government have taken to prevent such passing off, or
adulteration ?

(e) What are the nutritious properties of this vegetable oil as compared
with those of ghee?

(f) Are Government prepared to take steps to prohibit the import of
this vegetable oil in the interest of public health ?

Sir Girja Shankar Bajpal: (a) A statement is laid on the table.

(b) to (f). The Honoursble Member is referred to the information
supplied in connection with Mr. Bri Prakesa’s starved question No. 5382
on the 22nd September, 1986, and Pandit Govind Ballabh Pant’s starred
question No. 1285 on the 15th October, 1986.

Statement showing the ¢ ts of ‘‘vegetable products’’ (vegetable ghee, vegetable fat,
etc.) into British India by sea during the last five years,

Year. Quantity. Value.
Cwts. Rs.
1931-32 . . . . 116,849 42,41,687
AN 19,32'33 e '; L . .. [ . 86’“9 13.45.725.
1033-34 . . . . . . 5.649. 1,08,168
1984-36 e e e e 4,772 1,85,92¢ .
. . 5,144 1,64,878

19038-36 . . . .
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RESTRICTIONS ON IMPORTS AND ExPORTS OoF INDIAN GooDS.

398. *Mr. Akhil Chandra Dutta (on behalf of Babu Baijnath Bajoria):
(a) Will Government state in detail the restrictions imposed by various
foreign countries against exports of Indian goods to those countries during
each of the last three years?

(b) What has been the effect of such restrictions on Indian exports to
those countries during the same period ?

(c) Have Government imposed any counter restrictions on imports to
India from such countries? If so, what are they? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Honourable
Member is referred to the list of restrictive measures mentioned in the
reply given to Mr. T. 8. Avinashilingam Chettiar’s starred question
No. 1008 on the 9th March, 1936, which contains information up to 1985.
The list is being brought up to date and will be placed in the Library
when ready. The restrictions are of a general nature and are not imposed
against India alone.

(b) Such restrictions hamper trade, but it is impossible to give a
comprehensive reply in the form of an answer to a question asked on the
floor of the House.

(c) The reply to the first portion is in the negative. As regards the
second portion, the attention of the Honourable Member is invited to the
reply given by me to the supplementary question of Mr. Ananthasayanam
Ayyangar arising out of Mr. C. N. Muthuranga Mudaliar’s starred question
No. 186 during the autumn Session of 1985.

DISASTERS IN COAL MINES IN INDIA.

894. *Mr. Akhil Ohandra Dutta (on behalf of Babu Baijnath Bajoria):
(a) Will Government give the following details regarding disasters in the
coal mines in India during the last three years:

(i) the number of such disasters;
(ii) the names of the collieries where such disasters took place;

(iii) the number of persons (males, females and children, separately)
killed and wounded in each of such disasters; and

(iv) which of these collieries were under European management
and which under Indian management ?

(b) What steps have Government taken to prevent such disasters in
future ?

The Honourable Sir Frank Noyce: (a) So far as the years 1935 and
1986 are concerned, I would refer the Honourable Member to the replies
given by me on the 25th January, 1937, to parts (a) to (c) of Mr.
Amarendra . Nath. Chattopadhyaya’s question No. 216, Particulars for
1084 will be found in the report of the Chief Inspector of Mines for that
year. Particulars of the number of persons seriously injured in eash
accident are not readily available, but the following figures give the total
number of persons killed and injured during 1984 :

‘ Men. ‘Women,
Kiled . . . . . N [ ] 18
Injored . . . . . .. 630 62
A2
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The employment and the presence underground of children (i.e.,
persons below 15 years of age) are prohibited under the Mines Act.

(b) The greater part of the Coal Mines Regulations is designed with
a view to minimising the risk of accidents in collieries, and a large part
of the work of the Mines Inspectorate is devoted to this task. So far
as recent action is concerned, the Indian Mines Act was amended during
the last Delhi Session in order to enable further emergency mesasures to:
be taken to ensure safety in coal mines. Three sets of tempcrary regula-
tions have been issued under the Act as amended. The whole question
of safety in coal mines is now under investigation by an expert eom-
mittee.

REDUCTION OF THE RATE ¥OR TRANSPORT OF DRY CATTLE ON RAILWAYS.

895, *Mr. Akhil Ohandra Dutta (on behalf of Babu Baijnath Bajoria):
(a) Wil Government state which of the Railways have reduced the rate
for transport of dry cattle, and to what extent?

(b) Is it a fact that some Railways have refused to make any reduction
for this traffic? If so, why?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). I would
refer the Honourable Member to the reply I gave to Mr. C. N.
Muthurangs Mudaliar’s starred question No. 15 and Mr. Ghanshiam Singh
Gupta’s starred question No. 41 on the 25th January, 1987.

SLAUGHTER O¥ Cows AND CALVES IN INDIA.

396. *Mr. Akhil Ohandra Dutta (on behalf of Babu Baijnath Bajoria):
(a) Will Government state the numbers of cows and calves. slaughtered
in India during each of the last three years?.

(b) Is it not a fact that a large number of prime and milch cows and
calves are slaughtered in India every year?

(c) What steps have Government taken to prevent the indiscriminate
slaughter of the cattle wealth of this country ?

Sir Girja Shankar Bajpai: (a) It is regretted that the information is
not available. '

(b) Enquiries recently made in the Presidency Towns do rot bear out
such a conclusion.

(¢) The Animal Husbandry Expert, Imperial Council of Agricultural
Research, recently visited the Presidency Towns and studied the problem
of the protection and salvage of prime milech cows. The question has
also been examined since by the Board of Agriculture and Animal
Husbandry and by a Committee of the Advisory Board of the Imperial
Council of Agricultural Research. The conclusion of the experts is that
the only permanent solution lies in the production of milk outside cities.
The Committee’s recommendations in this behalf are under consideration.

Mr. Lalshand Navalral: May I know from the Honourable Member
if there are sny orders for not slaughtering the prime milch ‘cows, or
any fresh orders have been issued after the advent of the new Viceroy?
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. Sir Girja Shankar Bajpai: I am not aware of any arders having been
issued either since the advent of His Excellency the Viceroy or before.
The position is as I have explained in answer to the question.

Mr. Lalchand Navalral: May I know, then, that people are allowed
to slaughter these prime milch cows at their own free will without any
restriction whatsoever?

Sir @irja Shankar Bajpal: As far as I know, there is no legal restric-
tion on any such act.

Mr. Lalchand Navalrai: Has not the new Viceroy been in favour of
not slaughtering these prime milch cows? 'Have any instructions been
given . .., .

Sir @Girja Shankar Bajpal: On a point of order, S8ir. I do not think
that my Honourable friend can refer to the personal opinion of His
Excellency the Viceroy.

Mr. President (The Honoursble Sir Abdur Rahim): That is quite so.

ExporT oF BEEF FROM INDIA.

397. *Mr. Akhil Chandra Dutta (on behalf of Babu Baijnath Bajoria):
{8) What is the total quantity of beef exported from India during each
of the last three years?

(b) Do Government intend to take any steps to prohibit such exports?
If not, why not?

Sir Girja Shankar Bajpal: (a) A statement is laid on the table. '
(b) The action propesed by the Honourable Member is not necessary.

Statement showing the quantity of beef—dried or otherwiee—exported . from Indie
) during 1984-35, 19?5-3g and 1936-37 (upto December, 1938). f

-

Yoar. Beef eXported.
 Cwta.
1984:.35 . e e s . . . . 85,997
1985.36 . . . . . . . . . . 40,607
1936-37 (upto December, 1936) . . ~ = . 16,796

‘REPORT OF THE OFFICER DEPUTED TO EXGLAND TO STUDY THE PROCESSING
AND HANDLING oF MILK IN Dairy Farms.

893. *Mr. Akhjl Chandra Dutta (on behalf of Babu Baijnath Bajoria) :
(8) Is it a fact that an officer was deputed to England to study the
processing and handling of milk in dairy farms in that country?

(b) Has that officer returhed to India and submitted his report? If so,
has this report been published ?

" (c) What steps are Government taking on his report?
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8ir Girja Shankar Bajpai: (a) An officer, on leave in Fngland, was
given a grant by the Imperial Council of Agricultural Research to study
the handling and processing of milk and other dairy products at dairy
farms, creameries and factories in the United Kingdom and on the
Continent.

(b) and (c). The officer has submitted his report, which is an account
of the training he received and not of sufficient general interest to justify
publication. Government propose to utilise the experience gained by this
officer in training and research work at Bangalore, A

3

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred questions Nos. 939, 941 and 942
asked by Pandit Lakshmi Kanta Maitra on the 9th October, 1936. -

READYMIXED RED OXIDE PAINT PURCHASED BY THE NORTH WESTERN
RarmLway.
Question No. 939.—(a) Yes. :

(b) and (d). Cheaper prices have been quoted for certain varieties of readymixed
red oxide paints, but those paints differ in composition from that mixed by the North
Western Railway and it was decided to adhere to the existing practice until trials had
shown whether any change would give more satisfactory resulte.

" (c) Rs. 2-5.0 per gallon, approximately.
(e) and (f). Figures of covering capacities of these paints are not available.

(g) No. The Bombay, Baroda and Central India Railway usually purchase red
oxide in the dry condition. '

(h) The cost ready for use is approximately Rs, 24-0 per gallon,

TESTING OF RBADYMIXED BLAOK PAINT.

Question No. 941.—(a) It is not a fact that; as a general rule, readymixed paints
are pot tested at the Government Test House, although, with a view to reducing the
work of testing standard sample, readymixed paints are not tested in cases in which
standard samples of corresponding stiff paint have been submitted. The samples
reported in test certificate No. -C., dated the 6th June, 1930, were not standard
samples. Theie wWas, therefore, nothing unusual in these samples being. tested by the
Government Test House.

(b) Samples representing supplies of readymixed paints are analysed to ascertain
whether the pigment corresponds with that .of the standard samples of stiff mntu.
Where an item of readymixed paint in Indian Stores Department contracts no
cqrresponding item of stiff paintd, standard samples of the readymixed paints are
registered and tested for comparision with supplies.

(c) Presumably ‘‘Messrs. Jenson and Nicholson’s 3 per cent. carbon black ready-
mixed black paint’’ refers to the firm's ‘‘Paint black special readymixed for under-
frames and wa bodies.”” The composition of the pigment of this paint is similar
to that of the firm’s *‘Paint black stiff for underframes and wagon bodies” supplied at
%:32_93;1-0 per cwt. on rate contract basis against I. B. D. Tender No. 0-4/M. for

(d) Yes. '

(e) It is not & fact that Jenson and Nicholson's readymixed black paint was pur-
chased because the East Indian Railway was not satisfied with Jenson and Nicholson’s
stiff or moist black paint. The 50 gallons of readymixed paint were purchased for test
purposes.. ‘', .

_The figure quoted by the Honourable Member in respect of the area covered by this
paint is not considered reliable, as there is some doubt as to whether the wagons om
which this paint was applied, were painted only externally or both inside and out.
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{f) Three and not four lots of Jenson and Nicholson's reaglymixod black paint were
purchased by the East Indian Railway for test purposes, viz., two lots for covering
capacity tests and a third lot for an endurance test.

As regards the first test for a covering capacity the Honourable Member's attention
is drawn to the reply to the latter Hm.r_t of part (e) of this question. The results of the
2nd covering capacity test were duly recorded. The results of the endurance test
which are now available, as the wagons dealt with are passing through shops, indicate
that the paint in question is satisfactory.

The reason why Messrs. Jenson and Nicholson’s readymixed paint was purchased
before the results of the endurance test were available was because the Government
Test House, Alipore, found on examination, that this paint corresponded with the
standard sample of stiff black paint for wagons and this firm’s stiff black paint had
given satisfactory results. Also, the Eastern Bengal Railway reported that after 3
years’ trial under everyday service conditions, Jenson and Nicholson’s ready mixed
black paint had proved satisfactory. No preference has been given to any firm.

(g) Yes. The wagons are inspected a3 they pass through workshops,
(h) Yes, in the case of standard type wagons.

REeFusaL By THE EAsT INDIAN RAILWAY TO ACCEPT BLACK PAINT OF A
CERTAIN FirM.

Question No. 942.—(a) As the test referred to by the Honourable Member, was an
endurance test, a detailed record was not kept of the number of gallons used on the
105 wagons painted. ’

(b) No.

(c) Yes, but prior to the receipt of the letter referred to by the Honourable
Member, the Deputy Chief Mechanical Engineer was under the impression that he was
iba%gg supplied with 20 per cent. lamp black moist paint which he had asked for during

(d) The Deputy Chief Mechanical Engineer, East Indian Railway, Lillooah, refused
to accept Murarka's 3 per cent. stiff black paint as he preferred their special ready-
mixed black paint,

(e) The Honourable Member’s attention is drawn to the ‘Rules for the supply of
articles required to be purchased for the Public Service,” promulgated with Industries
and Labour Department Resolution No. 8.-217, dated 13th December, 1929, a copy of
which is available in the Library of the House. :

Information promised in reply to unstarred question No. 182 asked by
Mr. Amarendra Nath Chattopadhyaya on the 16th October, 1936.

GRANT OF AN ALLOWANCE TO THE CLERKS IN THE CITY BOOKING-OFFIORS,

(8) It is presumed that the question refers to local allowances. If so, office stafl,
such as draftsmen, clerks, typists and stenographers employed at Calcutta, Howrah
and Lillooah who draw pay in the scales of pay introduced in 1928 or the revised
scales of pay introduced in 1934 draw local allowance at 10 per cent. of their actual

£ay.

(b) The staff employed.in the city booking offices are not office staff and are
therefore not entitled to the local allowance in question.

(c) Since the considerations which have led to the grant of a local allowance to
office staff at Calcatta, Howrah and Lilloosh, do not hold good in the case of the other
staff on the East Indian Railway, there seems to be no inmequity in the treatment
accorded to the latter in this respect.
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Information promised tn reply to parte (¢) and (d) of unstarred gquestion
No. 1 asked by Mr. Mohan Lal Saksena on the 25th January, 1937.

First AND INTERMERDIATE CrAass Warrina RooMs oN THE East INDIAN
RamLnway.

(c) The respective number of stations where separate waiting rooms for first and
intermediate class passengers .exist at present are :

(i) First Class (excluding those forladies only) . . . o 11
(ii) Intermediate Class (excluding those for ladies .only) . . 41

(d) The number of stations where no arrangements exist at resent for
intermediate class passengers excepting third clasp passenger. halls . 519

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

DaTe For GENERAL Discussion OF THE RAaLway BUDGET.

Mr. President (The Honourable Sir Abdur Rahim): The {following
Message has been received from His Excelleney the Viceroy and Governor
General:

* “With reference to my Message, dated the 30th January, 1987, appointing 'Friday,
the 19th February, for the general discussion in the Legislative Assembly of the
statement of tha estimated annual edpenditure and revenue of the Governor Gendral
sn Coundl in respect of Railways, I, Victor Alexander John, Marquess of Linlithgow,
Rereby direct that the said general discussion shall take place on Thursdgy, the '15th
Fedbruary, in place of Friday, the 19th February, 19’87.

LINLITHGOW,

V:ceroy and Governor General.”
New Druar;

The 10th February, 1937.

STATEMENT OF BUSINESS.

The Honourable Sir Nripendra Bircar (Leader of the House): Sir, the
Assembly will not, sit on Monday, the 15th, on account of. Basant Panchami.
On Tuesday, after the presentahon of the Railway Budget, s motion will
be moved for the election of Members to the S8tanding Committee of the
Department of Industries and Labour. Thereafter, a motion will be made
for the introduction of a Bill to provide for the grading and miarking of
agricultural produce. No other business will be brought forward on that
dsy. Thursday, the 18th, has been allotted for the general discussion of
the Railway Budget, and Wednesday, the 17th, has been left free far
study of the Budget papers. On Fnday, the 19th motions will be made
for taking into consideration and passing the following Bills:

The Bl(lll to provide for the grading and marking of agricultural pro-
uce,

The -Indian Boilers (Amendment) Bill as reported by ‘the Select
Committee,
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The Indian Electricity (Amendment) Bill as reparted by the Select
Committee,

The Indian Naval Armament (Amendment) Bill, and
The Workmen’s Compensation (Amendment) Bill.

Thereafter, the Resolution regarding the emigration of labour to Burma
will be discussed. :

RESOLUTION RE REVISION OF PENSION RULES FOR INFERIOR
SERVICES.

Mr, N. M. Joshi (Nominated Non-Official): Sir, I move:

““That this Assembly recommends to the Governor General in Council the grgen_cy
and necessity of mo revising the new (revised) pension rules applicable to the inferior
services recently sanctioned by the Government of India as to secure rates of pensiou
to the membera of those services on the lines of the rates sanctioned for the iuferiar
services of the Bombay Government.”’

Bir, two days ago, my Honourable friend, the Deputy Whip of the
Government Party, came to me and asked me whether I proposed to move
my Resolution this morning. I thought he was wondering that in view of
the faot that the Congressmen and some other non-official Members of this
Legislature are not present today, I might not move my Resolution. But,
Sir, I decided to move this Resolution even ‘in this thin House even when
the Congressmen were absent, and my Honourable friends of the Independ-
ent Party were absent and even though the weather today was not very
favourable. I decided to move my Resolution, because I felt that in this
Resolution I am making a proposal which deserves to be supported not only
by the'Congressmen and by the Independents snd by those who are absent,
but by all, not only the non-official Members, but by Members sitting on
the govornmen‘t Benches sitting behind the Honourable the Finance
Member. The people about whom ‘1 propose to talk this morning are those
people who render loyal and even meritorious service to the people who sit
behind the Honourable the Finance Member, and I have absolutely no
doubt that those people who are sitting on the Government Benches, if
given freedom, will not only vote for my Resolution, but even will speak
in support of it. e ; ‘
"' ‘Mr. President, two years ago, during the budget discussion, T moved &
token cut on this subject. The same year in the other place, a Resolu:
tion was moved, and as & result the Government of India promised to
revise the rates of pension and the rules for pension for the subordinate
inferior services. The revision was made, but unfortunately the rules
framed and the conditions of pensions proposed were so inadequate—I may
say very niggardly—that T felt that T am justified today in occupying the
time of the House in asking it and asking the Government of India to re-
vise those rules again. Moreover, I felt that at present we have a Finance
Member who is not, if I may say so, very conventionally hidebound by red
tape, and, I am sure, he will not refuse to revise his decision only on the
ground that he had decided the matter only a year ago. I feel that if this
House convinces him and if the Honourable Members who are sittin
behind him also convince him if not by speech made on the floor of the
House but by some other tokens that the cause T am putting before this
House is a just one, I have no doubt that he will be ready to revise hia
decision even though his last decision was taken only a year ago. This
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question has a long history. Originally, the pensions of these subordinate
inferior servamnts were fixed at Rs. 4 per month. Perhaps this low rate
of pension was fixed, because the average salaries paid to the men belong-
ing to the inferior service were in those days about Rs. 6, Rs. 7, or Rs. 8.
The salaries rose as the cost of living rose year after year. The climax
was reached during the war and sometime after the war. The Govern-
ment of India revised the pension rules as applicable to the subordinate
inferior service and some other services also. But the Government of
India at that time was either too busy or felt the stringency of money only
for revising the pensions of the inferior services and at that time sanctioned
only a temporary increase from one rupee to two rupees for the inferior
services. Then during the last 15 years, several Members of this Legis-
lature drew the attention of the Government of India to the fact that the
pension rules for the average inferior services required a revision very
urgently. The Government replied year after year that the matter was
under their consideration. For 15 years the Government of India considered
this matter and at last in 1985 they were persuaded to take up this ques-
tion seriously in hand.

I shall not tire the House by giving details of the pension rules for
inferior services. But I shall mention only a few facts and compare them
with the rules which the Government of India have made for what are
known as subordinate superior services. In the first place, the revised rules,
made by the present Finance Member, increased the maximum rate of
pension from Rs. 5 or Rs. 6 to the number of years of service of an employee
divided by eightieth part of the salary of the employee belonging to the
inferior service. They also laid down the maximum, nsmely, that the
pension of these services shall not go beyond Rs. 8 generally. There were
some classes of people belonging to the inferior services who were allowed
an increased pemsion, a larger pension than Rs. 8, but generally speaking
the maximum was Rs. 8.. 8ir, if you compare this rate of pension given
to the subordinate superior services, you will find that an injustice has
been done even after the reyised pension rules to the subordinate inferior ser-
vices. In the case of the subordinate superior services the maximum is. one-
half of the salary. Not only this. I feel when the Honourable the Finance
Member began revising the rules and came, to the decision that the pension
should be raised from Rs. 8 to Rs. 8 & month, he got alarmed and somehow
felt that his generosity had begun to overflow and he must stem the tide
of that overflow by laying down certain conditions to the disadvantage of
the men belonging to the inferior services, He raised the pension rate
from Rs. 6 to Rs. 8, but at the same time he raised the qualifying period
of service for the maximum pension from 80 years to 40 years, with the
result that those persons belonging to the inferior services who took up
service after 20 years of age i.e., at the age of 21 or 25 or 80, could not,
get the full rate of pension. The Government of India also made another
rule to the disadvantage of the men belonging to the inferior services by
making this revision. Men belonging to these services could continue in
service till the age of 85, but the revised rules provide that they could not
serve beyond 60. Now, Sir, it is known not only to me but to most of the
people sitting on the Government Benches that those who take up inferior
services under the Government of India do not necessarily join at® the
early age of 16 or even at the early age of 20. Many of them are recruited
at a higher age; some of them are taken in service at the age of 25.
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Now, if you have a rule that & man cannot be entitled to full pension
unless he puts in 40 years' service, and if you make & rule that a man
cannot remain in service after 60, then the man who enters service after
the age of 20 will never become entitled to full pension. 1t is in these ways
that the Finance Member made conditions on account of which what he
proposed to give away with his right hand he took away with his left. Sir,
in the case of the superior services not only do the Government of India
give one-half pension but they give it after 30 years’ service. I do not.
know why in the case of men belonging to the inferior services the Govern-
ment of India should insist upon 40 years’ qualifying service. Then, Sir,
the Government of India have made some other rules regarding people-
who cannot put in the full period of qualifying service. They give some
- pension called compensation pension; they give also invalidity pension,
and they also give sometimes a superannuation pension, for people who-
put in ‘more than 25 years' service and who retire either on account of the
fact that they are discharged due to reduction of establishment or on account.
of the fact that they become permanently invalid or on account of the
fact that they become superannuated, i.e., whose age goes beyond 60.
Even in the case of these people the rate of pension 18 low. In the case of
men belonging to the subordinate superior services, the rate of pension is
the number of years of service divided by 60th part of the salary but in
the case of men belonging to the inferior services the rate provided is the
number of years of service divided by 80th part of the salary, which is
& much lower rate. Moreover, 8ir, the Government of India were not con-
tent with making this discrimination against the inferior services. A man,
belonging to the subordinate superior service, is entitled to compensation
pension or superannuation pension or the invalidity pension after a service-
of ten years, but a man belonging to the subordinate inferior service cam
only get either the compensation pension or the invalidity pension or the:
superannuation “Fension after 25 years of service. I do not know why this:
distinction should be miade, why a clerk should get an invalidity pensiomr
after 10 years’ service and why a chuprassi should have to wait for 25 vears:
to get compensation, invalidity and superannuation pemsions.

Then, Bir, the Government of India have made 1ules for people who are
not qualified for: pensions. - These people ‘get some’ yratuity and not a
pension. Even here in the case of gratuity, the Government of India have-
made a discrimination against people.belonging to the inferior servjces.
A man belonging to the subordinate superior service gets gratuity, if he
is not entitled to pension, at the rate of one month's pay for every year of
service, but a man belonging to the inferior service gets only one-half’
month’s pay for every year of service. Now, 8ir, I'do not know again why
this discrimination should be made against the inferior services. Sir, there-
are other rules made by the Government of India providing for a little:
higher pension for duftries, record sorters and record lifters and some other
classes of people. The number of such people is extremely small, and,
therefore, Government became a little more generous. But even then the
Government of India would not give these duftries and record sorters and’
record lifters half pension. They have raised the pension a little higher:
than Rs. 8, but not raised it to the maximum of one-half ¢f the monthly
salary. I feel, 8ir, that the Government of India should revise these pen-
gion rules. There is absolutely no reason why any discrimination should’
be made as regards the qualifying period of service and as regards the rate-
of pension. One can understand the Government of India making a dis-
crimination or distinction or difference between the salaries paid to the in--
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farior services and to elerks and other members of the subordmaiae serviced.
But as regards the rate of pension I eannot understand why any discrimina.
tion should be made. 8imilarly, I cannot understand why any discrimina-
tion should be made as regards the service necessary for qualifying for
full pension and compensation, invalidity and superannuation pensions.
I, therefore, suggest to the Government of India that they should give
‘serious consideration to this matter; they should revise their decision al-
though that decision is & very recent one. 1t is true that the members of
the inferior services are not educated; they cannot agitate as the clerks
«do. The services to which the eclerks belong have got their magazines and
papers, they have their organisstions and they somehow are capable of
defending their interests. But these members of the inferior services are
generally uneducated people: they have no political influence. Up to very
recently, they had no vote, with the result that their case went by default.
I, therefore, hope that the Government of India will give serious considera-
‘tion and & very generous consideration to the proposal which I have made.
I have not made the proposal that all the rules of the subordinate superior
services regarding pension should be made applicable to the subordinate
inferior services. I am an inveterate moderate, and I believe in com-
promise. I have, thérefore, proposed that the Government of India should,
-as o first step, adopt the pemsion rules for subordinate inferior services
which are made by the Government of Bombay for the inferior servants
in the province of Bombay. These rules provide that after 30 years' ser-
vice & member belonging to the inferior services should get & pension equal
to half of his monthly -salary. It might be said that the Government of
India is & bigger Government is the central Government and will not like
to follow the example of a provinecial or subordinate Government. I can
understand this feeling of the Government of India if they do not follow the
examples of the subordinate provincial Governments.in matters which ara
to the disadvantage of the members of the inferior services. Recently,
1 came to my knowledge that the Government of India have reduced remt
-allowance given in Bombay by Rs. 2 & month. I asked a friend of mine
‘in Government service—I am not giving out any official secret .

The Honourable Sir James Grigg {Fmamsa Member) Was he giving out
:any official secret? 3

Mr. §. M, Joshi: No. I asked him what was the reason for reducing the
rent allowance of the postmen in Bombay. . He told me *‘It is . .not our
fault. The Bomhay Government has reduced the rent allqwance there-
fore, we did it". Now, if the Government of India is going to follow the
e'xampla of the Bombay Government in reducing rent allowances paid to
the employees of the Government of India on the ground that the Bombay
Government has rediced the rent allowances, may I ask the Honourable
the Finance Member whether he will not revise the pension rules of the
inferior services working under the Government of India on the ground
that the Bombay Government has increased the rates of pension for the
inferior services in Bombay, and on the ground that the Bombay Govern-
ment gives full maximum pension to ity inferior services after thirty years’
service? I hope the Government of India will follow the noble example of
the Government of Bombay. I would say a word tq my colleagues on the
non-officinl benches that this is not a matter in which our party politics
has any bearing at all. This is a non-political matter, I vmuld there-
fore, ask my colleagues on the right as well as on the left .



REVISION OF PENSION RULES FOR INFERIOR SERVICES. 79

Mr. Akhil Ohandra Dutta (Chittagong and Rajshahi Divisions: Non-
Muhammadsan Rural): Where are they? Are they present here?

Mr. N. M. Joshi: Wherever they are, to give fair consideration to the:
proposal which I am making and support me. May I ulso make an appeal
agnin to the Members on the benches behind the Honourable the Finance
Member? My Honourable friend, Sir Leslie Hudson, asks me what is the
number of members of the inferior service. I tried to get information on
this subject last Simla Session, from the Honourable the Finance Member,
by asking questions; but the Honourable the Finance Member thought it.
was too great a trouble to find information on this subject. But I can
give some information which was given in the Council of State by Sir Alan
Parsons, the then Secretary in the Finance Department. He said, in the
year 1935, that if the pension rates were increased by one rupee, the Gov-
ernment of India would have to spend about a lakh of rupees per year.
The pension rates have been raised by Rs. 2. Tf the Government of India
had not put in other conditions, the maximum required by the Government
of India for the revision of rates would have been Re. 2 lakhs; but in view
of the fact that the Government of India raised the period of qualifying
service from 30 to 40 years, my cstimate is that the expenditure required
for the revision made by the Government of India will not come to more
than a lakh of rupees. I hope the Honourable the Finance Member, when
he makes a specch, will give the necessary information to my Honourable
friend, Sir Leslic Hudson. 1 shall not take up anyv more time of the
House. T shall commend my Resolution for the support of the House on
&1l sides.

Mr. President (The Honourable Sir Abdur Rahim): Resolution moved:

“That this Assembly recommends to the Governor General in Council the urgency
and necessity of so revising the new (revised) pension rules applicable to the inferior
services recently sanctioned by the Government of India as to secure ratos of pension
to the members of those services on the lines of the rates sanctioned for the inferior
services of the Bomhay (GGovernment.'

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Mubam-
madan Rural): Sir, one has no alternative but to support this Resolution
which has been 8o ably, so strongly and so pathetically moved by my friend,
Mr. Joshi, today. His appeal is not only to the Government of India, but
individually to every Member of this House to support this humane Reso-
lution which he has so bravely put before the House . . . .

Mr. N. M. Joshi: Just Resolution.

Mr. Muhammad Azhar Ali: . . . . and he is right when he says that
it is a just and most appropriate Resolution. One has to see whether this
Resolution hias any politieal side to it or any other side except the economic
condition of the poor people of this country. Tt can be very easily argued
that inasmuch as the subordinate services have not much to do with the
ruling nation, with the ruling community in this country, therefore, not
much thought has been given to this side of the question. Sir, the subordi-
nate services, I am perfectly sure, render far greater and far more useful
services to the Government and the country at large than any other class of
servants. We often find that peons and men of their status go about from
door to door even at late hours in the night to deliver letters and messages
to the public. I find that even the inferior servants of the Assemmbly Office
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go about at night time to deliver papers to the Members of the Assembly,
and I do really feel for them, because they are not provided with any sort
of conveyance, they have no other amenities provided, there is none to
look after their homes and families when these people go about doing their
duty, and they can’t save much money to educate their children. Even
‘Government have not been kind enough to provide free education to the
«children of these inferior servants. Under these circumstances, when these
people render their life-long services to the Government and to the country,
it is the greatest hardship, it is the greatest cruelty that the Government
are inflicting by not giving them a helping hand even in their old age after
all their service to the Government and the country. Sir, those who are in
the higher scrvices are able to accumulate and lay by something for their
old age; they have also great chances to make money in other directions,
but these poor peons have nothing else to fall back upon after their loyal
service, extending over 80, 35 and 40 years, except the small pension.
Under these circumstances, we have only to appeal to the Government to
-consider this matter with the sympathy it deserves and do them a good
turn. My friend, Mr. Joshi, has put the matter properly when he said
that the Members of the Government, especially those in the higher ser-
vices, should not sit with folded hands thinking that they are quite comfort-
able in their homes, because, Sir, the day will come when they will find
that the sons of these very people who are so poorly paid going on a strike,
and then our officer friends will feel the pinch. Sir, Government ought
to take a lesson from the strikes which are going on in the country, they
must take a lesson from the agitation that is carried on in the country,
-and they must take time by the forelock and compensate these poor people,
otherwise Government themselves will be the losers in the long run. Sir,
T support the motion.

Mr. Lalchand Navalral (Sind: Non-Muhammadan Rural): Sir, I shall
ot give any threat to the Treasury Benches that any strikes will be
launched or anything serious will be done to them, but I will appeal to their
generosity on this matter. I find on the business paper today six Résolu-
tions, and I think this is the only Resolution that will be discussed in tha
House today. I would, therefore, call this day the poor man’s day in the
House. T see that the Government often profess solicitude and sympathy
for the welfare of the poor people, and today is a day of their trial.

Sir, this Resolution merely requests the Government to put the inferior
servants in the Imperial Government on the same level as the inferior
gervants under the Bombay Government. It cannot be denied for a
moment that these inferior servants are overworked, and they are not paid
in proportion to the amount of work they do. However, they do not
grumble now much on that score, though, of course, they would very much
like to have an improvement in their salaries, but what they at present do
ask is, for a small increase in their pension so that they may live comfort-
ably after all their hard work for years, after their retirement. This Reso-
Tution makes a recommendation that the pension rules of the inferior service
people should be improved. Now, Sir, in regard to this question, there are
tne or two matters which require to be cleared up. My friend, Mr. Joshi,
aaid that these people have to put in 40 years service before they are eligible
for full pension, but I should like to know if the information that I°got is
correct, that they have also .got to attain the age of 60 years before . .. % .
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Mr. N. M. Joshi: No, they have to put in 40 years; they cannot serve
beyond 60,

Mr. Lalchand Navalrai: I know that they cannot serve beyond 60, and
the Honourable Member wants that they should serve even after 60, but
my information is that there is differential treatment in regard to the minis-
terial services in the Government of India in that they have to serve for
25 years before they can retire . , . . .

Mr, A. H. Lloyd (Government of India: Nominated Official): They
won't have to retire after 25 years. The question is not when they are
required to retire; the question is when they will earn their pension.

Mr. Lalchand Navalral: They have to put in 25 years’ service before
they retire . . . .

Mr. N. M. Joshi: No, no; they cannot get full pension after 25 years,
they must put in 80 years.

Mr. Lalchand Navalrai: T am asking about inferior servants.
Mr, N. M. Joshi: They have to put in 40 years.

Mr. Lalchand Navalrai: The point is that the present rules require
revision as they show differential treatment. Their grievance is that they
are required to put in 40 years service and not allowed to serve after
attaining the age of 60 years, and then their maximum pension is limited to
only Rs. 8. On this point again, I would like to know what is the class of
inferior servants my friend, Mr. Joshi. was referring to, when he said that
they were only paid a maximum of Rs. 8, because I am told that there
are inferior servants who get salaries exoeed.mg Rs. 200or Rs. 80 . . . . .

Mr. N. M. Joshi: May I tell my friend that these inferior servants are
spread over most of the Departments, but the largest number of inferior
servants are employed by the Postal Department, and many of them like
telegraph messengers get salaries more than Rs. 80 or Rs. 40, snd in their
case the hardship.is the greatest.

Mr. Lalchand Navalrai: I also find that the personal pay of these
inferior servants is not included in calculating the amount of pension. It
is further urged that no invalid pension is available to them. They are not
allowed to commute any portion of their pension after retirement. Commu-
tation is a great help to these poor people.

The Honourable 8ir James Grigg: Is it a great help to let them deprive
themselves of their support in their old age?

I.dchand Navalral: But you have it for other services, and why
thoulcl you dlﬁarenhat,e a8 regards these poor men?

'l'l:lo mﬂo 8ir Jm Grigg: Everybody has an inahenable nght
to dissipate his resources in any way. he likes? * ' '
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Mr. Lalchand Navalrai: On the contrary, these poor people will preserve
instead of dissipating it. The point is the Government is required to.be a.
little more liberal and the Honourable the Finance Member to be not so
hard with regard to these poor men. Further, every ministerial servant who
serves for 80 years and retires at the age of 56 is entitled to full pension.’
1f these people are given the same privileges by the Borubay Government,’
I do not see why that different treatment should be given in respect of the
inferior servants at the centre. Then, these inferior servants have no right:
to join any provident fund, but they certainly do need some capital at the
time of their retirement. They cannot commute as I have already said.
1 submit, therefore, that these servants should have revised rules which
would be of great help to them. There is always one objection which is
raised, and that concerns the pocket of the Finance Member. The
Honourable the Finance Member wants to keep his pocket very tight, but
in the case of these poor men he ought to have some mercy. The reply
that will come from the Government Benches if they are going to oppose
us . ...

Mr. N. M. Joghi: Don’t anticipate. It may be good.

Mr. Lalchand Navalrai: It would be only on the ground of financial
stringency, or no finances, or even bankruptey. There i8 no bankruptey in
the Government of India, nor is there any difficulty with regard to the
finances, and, as has been explained by my Honourable friend, Mr. Joshi,
the improvement in these rules will cost only a lakh of rupees.

Mr. N. M. Joshi: I did not say that. I said the revision has cost them
about a lakh of rupees.

Mr. Lalchand Navalral: Supposing it costs the Government. more, and
certainly it will cost them more than what they pay now, I say the ques-
tion will be, are they misplacing that, or are they giving the money to
those men who deserve? 1f the Government want that there should be
any reimbursement in that direction, let there be some cut in the salaries
or pensions of the very superior officers or people who get Rs. 7,000 or
8,000 a month. I think some cut may be made there and these people
provided with some improvement in the rules. With these words, I
support the Resolution most heartily.

Sir Muhammad Yakub (Rohilkund and Kumaon Divigions: Muham:
madan Rurel): I do not think that there was anything in this Resolution
which required heated speeches. My Honourable friend, Mr. Azhar Alj,
who came this morning from his sick bed at the expense of his health,
delivered the sort of speech for which he would certainly have received loud
applause if that had been delivered in the Chandni Chowk, but there was
no occasion for making a speoch like that in this House. This Resolution
is, more or less, a sort of petition. The idea of bringing this Resolution
in the House is that you plead the cause of the inferior subordinate servants
before the Government in order to secure some more facilities for them in
the matter of their pensions. But if we start fighting over this Resolution,
if a man, who comes with a petition, starte by giving a slap on the face of
the man from whom he wants to get something, I am sure, he will” do
more harm than good to his own cause.
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Mr. Lalchand Navalrai: I hope I have given no slap.

Sir Muhammad Yakub: I do not know. The Honourable Member from
Sind yesterday said that Sind was not a savage province. I do not know
if the speech which he has delivered this morning would prove whether
8ind is a savage province or a civilised province. (Laughter.)

Mr. Lalchand Navalrai: What about Moradabad?

Sir Muhammad Yakub: You get polished vessels, polished things and
everything which is nice, from Moradabad.

Mr. Lalchand Navalrai: You get fine vessels from 8ind.

Sir Muhammad Yakub: We have got a specimen of it on the floor of
this House.

Mr. Lalchand Navalrai: We have got a specimen of Moradabad here.

8ir Muhammad Yakub: I do say that Government have done something
to ameliorate the condition of their subordinate servants. It has just been
pointed out that the salaries of the postmen were increased from Rs. 10 or
Rs. 12 a month up to Rs. 40. In the same way, we have noticed that in
other departments also the Government have done a good deal to improve
the condition of the subordinate services, but still I do think that the new
rules, which have lately been framed, create some invidious distinctions
and bring some hardships on the subordinate servants to which we must
draw the attention of the Government of India. All these disabilities have
been pointed out by my Honourable friend, Mr. Joshi, who has carefully
gone through these rules. The great hardships in these rules are that a
subordinate employee would be entitled to full pension only after he has
served for 40 years. Now, this means that practically these people are
deprived of the opportunity of enjoying any pension at all, because the
average age of a man in this country, and particularly of a man who lives
the hard life of a subordinate official, is less than 60—very few of them live
even up to the age of 60; most of them die between the ayes of 50 and
65. 1If a man is required to put in a service of 40 years before he earns fu!l
pension, it means—generally it is not expected that a man will enter into
service before the age of 20—that a man would retire only at the age of 60,
and as soon as he retires he will die the next day or so, and in that way he
will not be benefited by the pension. According to the rules, it is said
that these subordinate officials will get full pension after they have served
for a sufficient period, but the period at which they earn their pension has
been put so high that not more than two or three per cent. of them will
live to get any pension at all, and that, too, for not more than two or three

years.
Mr. Muhammad Azhar All: Take care that you do not give a slap lest
you should get it back.

Sir Muhammad Yakub: The Honourable gentleman has just eome from
his bed of illness and he puts in his appearance here after a week or 80; he
lmows nothing and still he tries to pass strictures on -other Honourable
Members. Has he quoted any rules? Does he know what were the old
rules and what are the new rules? It is no use standing in this House and
making a spirited speech without knowing anything about the subjeot
matter of the Resolution.

B
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Mr. Lalchand Navalral: On a point of order. -le it permissible for &
12 Nooy. Member to say that another Member knows nothing at all,
and that, instead of coming here, he should go to Chandni

Chowk? He had better go there.

Mr. President (The Honourable Bir Abdur Rahim): The Honourable
Member suid that the Honoursble Member (Mr. Azhar Ali) did not study
the rules on which he was speaking. The Chair does not think there is
anything wrong in that. '

8ir Muhammad Yakub: This is a point which deserves a great deql of
consideration, and I hepe that Government will see that the age at which
subordinate employees earn their full pension is reduced to such .a. reason-
able extent that a man can expect to live to draw his pension for a few
yeurs. Another hardship is brought about by this rule which says:

“*Compensation pension, invalid pension or superannuation pension of the amount.

set out in Bchedule I may be granted if the qualifying servioe on discharge or retire-
ment is not less than 25 years."

This period of 25 years is too long. Supposing a man becomes invalid
or he is seriously injured during the course of his service on account of
some accident and he has not completed his service for 25 years, it would
be very hard if he is not allowed any pension or anything as compassion-
ate allowance for the service which he has rendered. 8o, I think that
thig rule should also be amended, and this period should be brought down
to a more reasonable level. I think the ten years, that has been suggested
by Mr. Joshi, are quite reasonable. If a man has put in' a serviece of ten
years, and after that he is invalided or in any way he becomes incapable

of rendering more service, he should get some pention in order to have his
livelihood.

Then, the third point, which I would like to place before the House, is
that these people cannot commute their pension. As has salready been
pointed out, if & man retires at the age of 60, it is not expected that he
would live long enough to earn the fruits of his labour, and he certainly
requires some money when he retires. Therefore, if he is allowed to
commute his pension, I think it will be more beneficial for him, and. pro-
bably he would be able to pass his last days in a comfortable way, instead
of giving him a pension which he has no hope of getting even for a few
years. These ate a few points which need attention, and I hope that the
Honourable Members of the Government will give the matter thefir serious
consideration. I hope that this Resolution will receive attention and care
in the spirit in which it has been proposed, and that poor servants of Gov-
ernment will receive some amenity, and these rules will be revised in order
to give them some ease and facility. With these words, I support the
Resolution. S SR

The Honourable Sir James Grigg: The Honourable Member from Sind
said that this was *‘the poor man’s day’’. I have bo claim to be" a poor
man, and it is certainly not my day, because I stand before you and clainy
that I am the most unfairly treated man in India. Little more than a.
year ago, we adopted an improvement in the scale of pensions to what we,
perhaps somnewhat bluntly, call inferior servants. This was in response to &
request of Mr. Joshi and a recognition, a partial and very emall recogni-
tion, of his almost unfailing support of Government. Now, he says that
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the improvements are noi improvements at all or, if they are, they are in-
adequate, and that we must adopt the scales applicable .to inferior servants
in the Bombay Presidency. It has become the custom in this House,
more particularly in the last two or three days, to attach names to Hon-
ourable Members which are not their own but those of some famous
persons whom they are imagined to resemble. For instance, I myself
have in the past day or two suffered from being called Hitler.

Sir Muhammad Yakub: A very nice cartocn has appeared in the
*‘Hindustan Timed'’ showing Hitler going with his fixed bavonet.

The Honourable 8ir James Grigg: Thiy fashion is obviously capable of
almost unlimited extension, and I think we might start with Mr. Joshi,
and there is a very good one for him. Incidentally, before I pass away
from that subject if it is in order, I should like to repudiate the name
attached to me.

Mr. F. E. James (Madras: European): More in sorrow then in anger.

The Honourable Sir James Grigg: Having been ill-treated, I might-be
allowed to indulge in a little ill-treatment in return and attach to Mr.
Joshi the label of Oliver Twist in which .mould. he is .o!viously cast.
Everybody knows of the characteristic of Oliver Twist—he was always
nsking for more. Having got a pretty good instalment little more than a’
year ago, not only does he ask for more now, but he proposes to go on
asking for more till the end of time or the end of his life.

Mr. N. M. Joshi: Why not?

Sir Muhammad Yakub: He has been nominated by the Government
for this purpose. It is not his fault.

The Honourable Sir James Grigg: After these few mildly flippant preli-
minary observations, I might address myself to the subject of the Resolu--
tion. Mr. Joshi has referred to the analogy of Bombay, ignoring the fact
that in Bombay standards of expenditure and the cost of living, I think I
am right in saying, are probably higher than in any other part of India. I
leave this aspect aside and turn to the real implications of Mr.  Oliver
Twist’s demand. I maintain that this demand is in effect a monsirous
infringement of the comstitutional freedom of the centre. We  have been
debating constitutional questions a good deal lately particularly in relation
to the rights of Provinces, but I say that this derhand is -&" ‘monstrdus
infringement of the constitutional freedom of the centre. It 18 in effect a
claim that in all service conditions attaching to the people whom he
claims to represent, the Government of India should ‘adopt the highest
standard set by the highest province. Apart from the fact that what
suits Bombay will not necessarily suit Delhi, and apart from the fact that:
such a plan has wider implications and would be very expensive, it would
clearly, over a wide field, amount to a surrender of our freedom' and
make us the helpless victims of provincial caprice, extravagante or’
generosity, call it what you like, according to your political views; 9nq Pot
only that, as the Government of India sets the standard for cthér Provinces
—1I mean sets a minimum standard, it does not necessarily set the
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maximum standard; otherwise this debate would not have been raised—
a8 the Government of India sets a minimum standard for other Provinces
it means that nol only do we surrender much freedom by being forced to
follow the highest Province but that the other Provinces are also forced to
follow that example too. Sir, I feel I must unflinchingly defend the
constitutional privileges and prerogatives of my successors; but quite
apart from that, I have no hope whatever that Oliver Twist can ever he
sutisfied. \

Mr. N. M. Joshi: Give me something—I shall be satisfied to.day‘

The Honourable Sir James QGrigg: After all, we must remember the
poem of Browning:

“Leave now for apes and dogs—man has for ever.”

Sir, I have not the slightest doubt that Mr. Joshi's satisfaction will
not last for more than one day,—let alone for ever.

Mr. N. M, Joshi: One year.

The Honourable 8ir James Grigg: As I say, I have no expectation that
Oliver Twist is ever going to be satisfied, and, therefore, I must, on both
these grounds, oppose the Resolution. [ do not mean to say at all that
we refuse for ever to reconsider these scales or the conditions; for example
one of the points raised has related to the qualifying minimum period of
forty years. I think, in course of time, that particular provision is one
which we might reconsider. On the other hand, on'‘the eommutation
point, I am afraid, possibly mistakenly, that I have no sympathy what-
ever with the point of view put forward, because it seems to ‘meé that if
you provide a monthly pension for your servants who ex hypothesi have
not been able to save anything very much for their old age, to allow them
to dissipate it in ons burst is really quite centrary to the idea of & pension
scheme at all, and on that point I have no sympathy whatever with the
demand in that respect; and as long as I am here, you can expect that
there will be no alteration.

8ir Muhammad Yakub: For two years more.
Mr. F. E. James: And then the Flood. (Laughter.)

The Honourable Bir James Grigg: However, as I say, I have no sym-
pathy on that point. I do not, in the least, maintain that there will.not
come a time when we ought possibly to reconsider some of the points - in-
the new pension scales, but at the moment—it being a little more than a
year old—I think it is too early, before we have seen the working out of
the scheme, to undertake.any revigion; and; in any case to put it at-its
lowest, I think, since the original Oliver Twist was made to wait a bit,
I do not see why the Indian Oliver Twist should not be made to wait a
bit. 8ir, I oppose the Resolution.

Mr. N: M. Joshi: Mr. President, I shall only say s few words in veply.
The reply given by the Honourable the Finance Member is rather: difficult
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to be accurately described. I do not mind being described as Oliver Twist
or by any other name. What I would like the House to remember is,—
if Oliver Twist asks for more and more, we should consider whather he
deserves to get more and more or not, and if Oliver Twist does deserve
to get more, well, let him have it. (An Honourable Member: ‘‘Hear,
hear.’’) Sir, the Honourable the Finance Member said that in following
the example of Bombay, there was some kind of humiliation for the Gov-
ernment of India. He put it in a different way; he aaid, this infringe-
ment on the constitutional rights of the Central Government was such
that the Government of India considered it to be a humiliation to submit
to that. But I would suggest to the Honourable the Finance Member
not to take it in that light. If the Bombay Government is a good Govern-
ment.—-it is subordinate to the Central Government—and the Govern-
ment of India should have the aspiration to be a little better than this
subordinate Government and I, therefore, hope that the Government
of India will try to be at least as good as the Bombay Government. He
says that the conditions in Bombay are different. Well, Sir, the condi-
tions in Bombay are different from the conditions in Delhi, that is quite
obvious, but a large number of employees, belonging to the inferior ser-
vices of the Government of Indis, live in Bombay. So for the people
who live in Bombay, the conditions in Bombay are not different. Let the
Honourable Member begin by increasing the pensions for those members
of the inferior services who serve in Bombay. I have no doubt, Bir, the
next stage will be to increase the pensions in other places. Let him make
o beginning. However, 8Sir, although I may be like Oliver Twist, I am
an unrepentant moderate. .

Mr. Akhil Ohandra Datta: You do not always vote with the Govern-
ment.

-Mr, N. M. Joshi: I am a moderate—I am pleased with n compromise.
I am, therefore, quite willing to accept the offer of the Honourable the
Finance Member that he would revise at least some of the conditions,
some of the rules for pensions provided for the inferior services. He says
that the one year is too early, but he knows that he gave me his promise
of revising the rules in 1935; that is two years ago, and he took two years’
time to revise the rules, but that is not my fault. In March of 1935, he
promised to revise the rules. Well, let him promise again now,—it will
then tuke one year more to carry out his promice, I take it that he did
muke some kind of promise for revising at least the qualifying age limit;
and even if that is done immediately, Sir, he will have done some good to
the members of the inferior services and my Resolution will have served
some purpose. With your permission, Sir, I beg leave of the House to
withdraw my Resolution.

The Resolution was, by leave of the Assembly, withdrawn.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
16th February, - 1987.
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